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d) the number of case which ended in 
the criminals being awarded suitable 
punishments and the number of cases 
which were clo ed finally for lack of 
evidence; and 

(e) the number of per ons und~rgoing 

imprisonment a a result of police actiou? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) to (e). The 
information is being collected and will be 
laid on the Table of the Hou e. 

uclear power plants facing difficulty 

452. SHRI R. D. BHATIA: Will the 
PRIME MINISTER be plea ed to state: 

(a) whether all the nuclear power plants 
in the country are facing serious diffi-
culties; 

(b) if so, the rea ons therefor; and 

(c) the teps being taken lo et them 
right? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF CIENCE AND 
TECHNOLOGY, ELECTRONICS, 
OCEAN DEVELOPMENT AND THE 
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES lN THE 
MINISTRY OF ENERGY (SHRI C.P.N. 
SINGH): (a) and (b). Of the operating nu-
clear power stations in the country both 
the units of the Tarapur Atomic Power 
Station are being operated at reduced 
power levels to stretch the available fuel 
due to uncertainty in upply of enriched 
uranium. Both the unit of the Raja than 
Atomic Power Station have had operating 
problem from time to time. They ure due 
to malfunctioning of equipment grid di -
turbances and human error. 

(c) Govt. of India will ensure the con~ 
tinned operation of the Tarapur Atomic 
Power Station. 

A continuous and ongoing review of 
operational problems is being carried out 
to improve performance of the Raja than 
Atomic Power Station. The matt~r regard-
ing grid disturbance is under continuing 
discussion with the concerned ectricity 
Board and the Central Electricity Autbo · 
rity to formulate a long term olution to 

these problems. The G vt. had aJso con-
stituted a Committee of specialists to mak.~ 
a technical assessment of the working of 
the Rajasthan Atomic Power Station. The 
Committee's report has been received and 
is under examination. 

Police post in Uttari Pit:ampura, Delhi 

453. SHRI KALI CHARAN SHARMA:. 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether he is aware that there is 
no police post for the pockets B.C.D.F. 
H. K, L, M, S, T and U of Uttari Pitam-
pura, Residential Scheme, Delhi ond there 
is erratic police patrolling in these pockets; 
and 

(b) if so what steps are proposed to e 
taken to set up a police post for the 
Uttari Pitampura· and also to arrange for 
day and night patrolling by police per-
onnel in these pockets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) and (b). 
This area falls in the jurisdiction of Police 
Station Adarsh Nagar from where the staff 
for patrolling, in Uttari Pitam Pura is 
deputed. Additional taff from Delhi Armed 
Police and the Home Guards are also de-
ployed for patrolling in this Area. A pro-
posal to set up a separate Police Post for 
Uttari Pritam Pura will be considered( 
along with proposal for setting up police 
post/police stations in various other parts 
of the Union Territory. 

Prisoners without trial In prisons 

454. SHRI V. N. GADGIL: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the total number of prisoners with-
out trial beld in prisons in India; 

(b) the total number of prisoners whose 
trials have 11ot started for more than · OD.e 
year; and 

(c) the action Government pro~e to 
take with a view to reduce the number 
of such prisoners? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) There 
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were 92785 undertrial prisoners in the 
jails of · all States and UT as on 
31 -12-1981. This includes information in 
respect of Andhra Prade h and Arunachal 
Prade h as on 30-6-81 and in re pect of 
Delhi a on 22-3; 82 since the figures for 
31-12-81 arc not available. 

(b) The statistics are not maintained by 
Government of India. 

(c) With a view to ensuring that the 
undertrial prisoners do not suffer unduly 
long incarceration in jails, the State Gov-
ernments and Uriion Terirtory dministra-
tions have been advised to &et up State 
and District Level Committeci to review 
the cases of undertrial prisoners : periodi-
cally, to make arrangement for giving legal 
aid to poor and indigent prisoners and 
to strictly adhere to the provisioni of 
the Cr.P.C. regarding limitation of time 
prescribed for investigation and inquiry of 
cases. They have also been requested to 
examine the cases of undertrial prisoners 
in the light of the directions given by 
the Supreme Court from time to time. 
One of the terms of reference of the 
newly appointed 10th Law Commi sion is 

to keep under review the y tern of judicial 
admini tration to ecure, inter-alia, elimi-
nation of delays and peedy clearance of 
arrear . Further, in accordance with the 
recommendation of the Seventh Finance 
Commis ion provision has been made for 
the establishment of additional court in 
· ome of the States. 

Allotment of cement to Rajuthao 

455. SHRI KRISHNA KUMAR 
GOYAL: Will the Mini ter of INDUSTRY 
be pleased to state: 

(a) the quantity of levy cement allotted 
to Raja than in the first, second and third 
quarters of 1982 so far; and 

(b) the distribution itnd i\Vaihbility of 
cement, di trict-wise during the ame 
period? 

THE MINISTER OF INDUSTRY AND 
STEEL AND MINES (SHRI NARA YAN 
DA IT TIWARI): (a) Allocation of levy 
cement to Rajasthan in the fir t three 
quarter of 1982 wa as follows: 

Period Allocation (Tonnes) Remarks 

Qr. I/82 

Qr. II/82 

Qr. III/82 

1,63,700 Includes allocation for irrigation ai .d pow r. 

60,60 

60,600 

j9,400 tonnes allocated for Irrigation & Powu S tors. 

78,900 tonnes allocated for Irrigation & Pow r Pro-
jects. 

(b) District-wise allocation of levy cement 
is made by the St.ate Government and 
Unio~ Territories. 

Setting up of a contraceptive" plant in 
Maharashtra 

456. SHRIMATI USHA PRAKASH 
CHAUDHARI: Will the Minister of IN-
DUSTRY be pleased to stae: 

(a) whether it is proposed to set up 
a robber contraceptives plant in backward 
region of Maharashtra; 

(b) whether Central s~bsidy would be 
made available for the project; and 

(c) the detail in regard to production 
capacity, technical know-how equipments 
and 'ROS ibJe date of production? 

THE MINISTER OF INDUSTRY AND 
STEEL AND MINES (SHRI NARA YAN 
DUTI TIW ARI): (a) and (b). The State 
Industrial and Investment Corporation of 
Maharashtra Ltd. has propo ed to set up 
a mbber contraceptives uait at Auranga-
bad. a backward District of Maharashtr~ 
qualifying for Central Schemes of invest-
ment Subsidy. 

(c) The approved capacity to be instal-
led by ili'e unit is 200 million pieces per 
annum. Foreign technical know-how is 




